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MOGANCELLED 

NOTARIAL 

FORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHhandru # 5 

Mohit Singh 

IN THE MATTER OF: 

IN 

ORIGINAL APPLICATION NO. 368 OF 2024 

Versus 

Ministry of Environment, Forest and Climate 

Change Through the Secretary & Ors 

. Com. L.L.k 
OTARY-SIDOHAR/HNAGAH 

The Respondent No.6 Herein states as under 

BP. (OMBLAD 

MOST RESPECTFULLY SHOWETH: 

state and affirm as under: -

Larnohandrad Bun 

... 

B. 
Com, 

L.l.L 

Adyeek 
NAA7-SI0ORTANAGAR 

0TY. aONARTH NAAS 

.. ( 

AppiaAR 

AFFIDAVIT OF DISTRICT MAGISTRATE SIDDHARTHNAGAR 
IN 

cOMPLIANCE OF ORDER DATED 01.10.2024 PASSED BY 
THIS HON'BLE TRIBUNAL 

beate 

...Respondet(s)1 

I, Dr. Rajaganapathy R 39 aged about years, S/o Sri 

Ramasamy presently posted as District Magistrate District 

Siddharthnagar, Uttar Pradesh, the deponent, do hereby solemnly 

That I am above mentioned authorized officer of the answering 

Respondent and is duly competent to file the present affidavit. 

That the Deponent is well conversant with the facts and the 

adesb 
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circumstance of the instant case and is competent to swear 

this affidavit. 

1. That the Deponent has read and understood the contents 

of the present affidavit. The averments made in the 

Original Application which are not specifically admitted 
hereunder must be considered to have been denied by the 

Deponent KARY 

2. That the deponent is posted as Distr Magistratg 
Siddharthnagar since 06 June, 2024. 

3. That this Hon'ble Tribunal in vide order dated 01.10.2024 
was pleased to pass the following directions: 

"Mr. Ankit Verma, learned Counsel for the State of 

UP submits that he will obtain instructions on 

behalf of Respondents No. 2, 5 and6 and file the 
response within four weeks." A copy of order dated 

01.10.2024 passed by this Hon'ble Tribunal is annexed 

herewith and marked as Annexure R-1 

4, That this Hon'ble Tribunal further directed the deponent to 

ensure that no in stream mining in the area concerned 
takes place and also that Respondent No. 7 carries out the 

sand mining activity strictly in accordance with the EC 

issued to it. 

5. That the present affidavit is being filed in respectful 

compliance of the order dated 01.10.2024 passed by this 
Hon'ble Tribunal. 
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6. That in the present Original Application, the applicant has 
alleged that the Respondent No. 7 is illegally carrying out 
the sand mining and that the advisement was issued for 

GATA no. 259 Ga, 258 Ga and 258 Kha but the 

environmental clearance was issued to Project Proponent 

for the geo coordinates different from the one mentioned 
in the advertisement and on that basis the project 

proponent had carried out illegal mining fortraeRars 

7. That the Geology and Mining Department Govenmént 
Uttar Pradesh issued Go No 

57(SA)/2017, TCI dated 14.08.2017 whèrein it laid 
procedure for grant of mining leases on the väcan 

of the river bed by way of e-tender cum e-auction, 
pursuant to which an advertisement dated 20.06.2021 

was issued for settling the area at Gata No. 259Ga, 258Ga 

and 258 Kha situated in Village Chivarahiya, Tehsil 

Naugarh, District Siddharthnagar. 

8. That the Respondent No.7 who participated in e-tender 
cum e-auction was declared as the highest bidder and 

Letter of Intent (LOI) dated 17.08.2021 was issued in his 

favour. Thereafter Environment Clearance dated 

14.12.2021 was issued by SEIAA, UP after which the 

9. That in respectful compliance of the order dated 

01.10.2024 passed by this Hon'ble Tribunal, the office of 

deponent (mining department) issued an office order 307/ 
Khanan Sahayak/2024-2025 dated 08.10.2024 directing 

the Respondent No.7 to ensure strict compliance of the 

directions passed by this Hon'ble Tribunal and ensure that 

the mining operations are carried out as per the EC 

7s/86: 2017 

mining operations commenced. 
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conditions. A copy of letter dated 08.10.2024 is annexed 

herewith and marked as Annexure-2 

10. That further, the deponent issued an office order vide 
letter number 319/Khanan Sahayak/Sa Balu/2024-2025 
dated 21.10.2024 and constituted a joint inspection 

committee comprising of Sub Divisional Magistrate 
Naugarh Siddharthnagar, Deputy ARicer 
Siddharthnagar and Mines Inspector Sidaharthñagar.he 

aforesaid committee was directed 
Numbers 259 Ga, 258 Ga and 258 

3f 
Gatal 

submit inspection report within a perioPoforfe week, 
copy of letter dated 21.10.2024 issued by theAdBakt is 

annexed herewith and marked as Annexure R-3 

AnnexXure R-4 

11. That the joint inspection committee inspected the 
aforesaid Gata numbers on 06.11.2024. It has informed 

that Respondent No.7 was granted mining lease for 

ordinary sand for a period of five years (03.01.2022 
02.01.2027). During the inspection it was observed that 
the mining operations were being carried out by the lease 
holder within the demarcated area and no in stream 

mining was being conducted. Further mining activity was 
being carried out in accordance with the EC conditions. A 
Copy of joint inspection committee report dated 

06.11.2024 is annexed herewith and marked as 

12. That the District Survey Report of District 

Siddharthnagar was approved by DEIAA on 27.12.2017. 

An amendment was made in the existing DSR on 

19.11.2020 pursuant to the letter of approval received 

from the Directorate of Geology and Mining. 
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13. That it is submitted that in an identical matter 

(pertaining to same Respondent) titled as Satish v/s Ministry 
of Environment Forests Climate Change and Ors (OA No. 
591/2023) this Hon'ble Tribunal vide order dated 

16.08.2024 directed the SEIAA UP to find out and disclose if 
any mining on the basis of the EC dated 14.12.2021 was 

done by (Respondent No.7) till 16.10.2023 in the 
was not mentioned in the advertisement date00.06.202 k 

and are not part of the amendment dated 20RAA 
Copy of order dated 16.08.2024 passed in Ä NO59s1203 

is annexed herewith and marked as Annexure R5 

14. That it is respectfully submitted that as per the official 

records and inspection reports, Respondent No.7 has carried 

out mining operations in the same Gata Nos. having same 

geo co ordinates which were advertised. 

Dtei. 

Rich 

15. That it is pertinent to mention that Respondent No. 7 

vide his letter dated 20.12.2024 made a request for 

surrendering the mining lease as per the Rule 30 of the UP 

Minor Mineral Concession Rules (2021), which was accepted 

by the deponent vide his order dated 02.01.2025. The said 

mining lease subsequently stood cancelled. A copy of order 

dated 02.01.2025 issued by the deponent is annexed 

16. That in the interest of justice the instant affidavit may 

be taken on record by this Hon'ble Tribunal. 

Verification 

DEPONENT 

Piades 

herewith and marked as Annexure R-6. 
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I, the deponent above named do hereby verify and state that 

the contents of the foregoing paragraphs of the above 

application are true to the best of my knowledge and belief, no 

part of it is false and nothing material has been concealed 

there from. 

On this day of 2025. 

charndt 8. Com. .. 

M. 

Solermuy AttmeUsATeO tcAEy 
Belore Me By..Dr. 

8.P. 

Advecele 

NAARAS 

A 

who is ideiacd 
-.. Advoc�e 

UP (NDA) 

otary (D o\Sçhart 
DISTT.-SIOHARTH NAGF 

DEPONENT 

OTAR RP 

eth g 

39goc ain 

.DHARHNAGAA 

Uiuas 

. 

22-o|-)o25 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 368 OF 2024 

IN THE MATTER OF: 

Mohit Singh 

IN 

Versus 

Ministry of Environment, Forest and Climate 

Change Through the Secretary & Ors 

AFFIDAVIT 

Lomohandrg Td. Buph 

Verification 

... 

6. 
Cem. 

B., 
Adyecsk 

TART-SIDOHABTÁNAGARS 
AOMAwTH NA 

. P. ( 

Appl 
esb 

OHARTHNAQAA 

of 

iades 

I, Dr. Rajaganapathy R S/o Sri Ramasamy aged about 39 
years presently posted as District Magistrate 

Siddharthnagar, Uttar Pradesh, do hereby solemnly affirm 

and declare as under 

1. That I am fully acquainted with the facts and 

circumstances and records of the case and thus 

Competent to swear the present affidavit. 

2. That the contents of the accompanying reply have been 
under instructions my and prepared have been 

3. The contents as stated above are true and correct to my 
knowledge and belief. 

understood by me and I declare the same to be true and 
correct to my knowledge of facts and law. 
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It is verified at on that the contents of the 
present application are true and correct and nothing has 
been concealed therefrom. 

Lamohanda Td Bap 
. Cema advecalet TARY.SICMARTHNAGA/ 

hfe e 

A. 

DEPONENT 

. \ivecate 

AR 

22- o |-2525 

ades, 
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Item No. 19 

Mohit Singh 

CORAM: 

Date of hearing: 01.10.2024 

Ministry of Environment, Forest and 
Climate Change through the Secretary & Ors. 

3 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

1. 

mining. 

ANNEXURE R-4 

Original Application No. 368/2024 
(I.A. Nos. 216/2024, 158/2024 & 157/2024) 

Versus 

Applicant: 

Respondents: Mr. Narender Pal Singh, Adv. for MoEF & CC 

No. 7. 

Mr. Tanay Tewari & Mr. Amjit Maqbool, Advs. 

Mr. Ankit Verma, Adv. for the State of UP 

HON'BLE MR. JUSTICE PRAKASH SHRIVASÁVACHafPERSOr 
HON'BLE MR. JUSTICE ARUN KUMAR TYA�I, JUDICAL 
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
HON'BLE DR, AFROZ AHMAD, EXPERT 

ORDER 

Court No. 1 

Applicant 

Respadent(s) 

In this original application, the applicant has raised the grievance 

that Respondent No. 7 is carrying out illegal sand mining in an area not 

covered by Environmental Clearance (EC) and also doing instream 

OTAR 

MEME®E, 

2. Counsel for the Applicant has referred to the photographs enclosed 

along with IA No. 216/2024 to show that the instream mining is being 

undertaken by Respondent No. 7. 

Inspite of the service of notice, no one is present for Respondent 

1 
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Mr. Ankit Verma, learned Counsel for the State of UP submits that 

he will obtain instructions on behalf of Respondents No. 2, 5 and 6 and 

ile the response within four weeks. 

4. 

5. In the meanwhile, Respondent No. 6, District Magistrate, 

Siddharthnagar and Respondent No. 5, Director, Geology and Mining are 
directed to ensure that no instreamn mining in the area concerned takes 

place and also that Respondent No. 7 carries out the sandmpn factivity 

strictly in accordance to the EC issued to it. 

6. List on 29.01.2025. 

October 1, 2024 
Original Application No. 368/2024 
(LA. Nos. 216/2024, 158/2024 & 157/ 2024) 
dv.. 

Prakash 

RS. aopts 

22AdYocate 

(INDIA) 

atsH06M ARTNAAG 

ades 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

Dr. Afroz Ahmad, EM 

2 
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VT: 30) / HEIUO / 2024-25 

ANNEX URE R-2 

1) 

fHT ( 44¢aR, 2024 

In the meanwhile, Respondent No.6, District Magistrate, Siddiharthnagar and 

Respondent No.5, Director, Geology and Mining are directed to ensure thet no instream 

mining in the area concerned takes place and also that Respon dent No.7 carries out the 

sand mining activity strictly in accordance to the EC issued to it." 

2581, 258T lhi 2.323O y HIO qIG o yCI fH5 03.01.2022 02.01 2027 T5 y 

Pra 
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y HR-3)7 g HETYG/IOATe0/ 2024-25 

dat Rerii o gà 
H 02 012027 (05 a) 

( 3HTT) 

CI H-2597 258T 258 ThSI 2.3280 V fc6 03.01.2022 

g1 yccI HIi icgi/tci I 

02. GyaTecar, fMGIeTR| 
03. g1-1 AHE, REeR 

ANNEXURE R3 

03. GUgifercor, fRETef-TR| 
04. 2417 lera, frgefR| 

ficE: 2/ 3/GER, 2024 

In the meanvhile, Respondent No. 6, District Magistrate, Siddharthnagar and 

Respondent No. 5, Director, Geology and Mining are directed to ensure that no 

instream mining in the area concerned takes place and also that Respondent No. 7 

carries out the Sand mining activity strictly in accordance to the ECisyectö it 

si 3TORO HT-368/2024 HIBG NE 

( 

GIeT.10.2024 

(sTO WIGIjurqft 3R) 

fsGar, 
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3HIT H-319/T 

In the memwhile, Respondent No.6. District Magistrate. Siddharthnagar and Respondent No.5, 

Director. Geology and Mining are directed to ensure thet no instream mining in the area concened 

takes place and also that Respondent No,7 carries out the sand mining activity strictly in accorcdanc e to 

the EC issued to it. 

R 

(13 

Lu 
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Item No. 13 

Satish 

CORAM: 

Ministry of Environment Forest 
and Climate Change & Ors. 

Date of hearing: 16.08.2024 

Amicus Curiae: 

Respondent: 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

1. 

ANN�AURE R-S 

Original Application No. 591/2023 
(IA No 745/2023, IA No 744/2023) 

2 

Versus 

Mr. Rahul Khurana, Adv. (Amicus Curiae) 

Ms. Priyanka Swami, Adv. for SEIAA, UP 

Court No. 1 

Applicant 

HON'BLE MR., JUSTICE PRAKASH SHRIVASTAVA 

HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, SUDICIAL MEMBER 

HON'BLE DR, A. SENTHIL VEL, EXPERT MEMBÀR 

ORDER 

Respondent(s) 

CHAIRPERSON 

Mr. Purushottam Sharma Tripathi & Mr. Prakhar Singh, Advs. for 

MoEF & CC (Through VC) 

In this original application, Applicant had raised the plea that the 

area of 2.32 hectare was declared by the District Magistrate for the 

purpose of mining lease without carrying out the spot inspection and that 

the geo-coordinates mentioned in the advertisement dated 20.06.2021 

were different from the one mentioned in the mining plan and 

Environmental Clearance (EC) dated 14.12.2021. The SEIAA, UP 

Respondent No. 3 has filed the reply dated 01.05.2024 taking the stand 

that the geo-coordinates mentioned in the earlier EC were incorrect by 

mistake and, therefore, the amendment in EC on 20.02.2024 has been 

issued mentioning the correct geo-coordinates. 

Learned Counsel for Respondent No. 3 referring to paragraph 9 of 

the reply of SEIAA has submitted that in the meeting of the SEAC dated 

16.10.2023, the EC dated 14.12.2021 was put in abeyance. Respondent 

(14 

1 
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No. 3 is directed to find out and disclose if any mining on the basis of the 

EC dated 14.12.2021 was done till 16.10.2023 in the area which was nou 

mentioned in the advertisement dated 20.06.2021 and are not part of the 

amendment dated 20.02.2024. Let the further report in the form oi 

allidavit be filed by Respondent No. 3 within four weeks. Respondent No. 

3 will also disclose the details of EC identification and the details of the 

area which was mentioned in the lease deed executed in the-feveT of 

Respondent No. 7. 

3 List on 29.11.2024. 

August 16, 2024 
Original Application No. 591/2023 

(IA No 745/2023, IA No 744/2023) 
DV 

Prakash 
Bjt,-9DpANTHAAAF 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

2 

Ves 
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ANNEXURE R-G 

3tG HTts ER Af fasU -139 /g HETUCE/fsi-l/HNH/ 2021-2022 

Teri TCI HO-259T. 258T 258g 2.32 BO y 34800 e HETRUT I T11 5 

dEili TG T TTA fearf (RI ) CI HT 2597T, 258T, 2584 #A5i 2.3280 4R 

zo122024fxga 

2024 fy 2024 T) T qiteqF foti 5T yl ttT F0 34,10,748,00 GIHI sfr-yft 
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(fi 03.01.2022 02.01.2027 T) Afat 

ya.6 / HEyG/ 2024-25 

03-yfer 3efera, GTIR| 
04-344R foio (fao/To), fMEieR| 

jles 

(SIO VITuyft 3) 

fei: 

adest 

a2025 
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&441 3664 3202 

8441 5864 3202 

Do&THR 
1)1A) 

adesb 
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